State vs. Gaurav
eFIR NO. 019087/20
U/s. 379 IPC
PS Mayur Vihar

20.08.2020
The present
VC

through

Present:

application

is taken up for

hearing through

CISCO WEBEX APP.
Ld. APP for the State.
Ld. Counsel for applicant/accused through VC.
An application for release of accused Gaurav u/s 437 Cr.P.C

on bail was moved by the Ld. Counsel for the accused.
IO has also filed his

reply.

Both the sides have also advanced arguments with respect to

the present application.
Considering the facts that investigation in the present case is
still pending, co-accused is yet to be arrested, the court does not deem it fit
to release the accused

on

bail at this stage of the

Accordingly, the present application
reasons

aforesaid.

Copy of this

order be

given

case.

stands

dismissed for the

dasti.

Application is disposed of accordingly.

(Balwinder Singh)
MM (East)/KKD/Delhi/20.08.2020

DD No. 102A
dt. 12.8.2020
PS Mayur Vihar

20.08.2020

Present

Ld. APP for
the State.
Ld. Counsel
for

applicant/owner Imran of vehicle

73A7756.

An

73A7756

application

bearing

HR

for

release of vehicle
bearing registration
superdari has been moved the
by
applicant Imran.
Reply is filed by the 1O.
As

on

No.

no.

HR-

reply, 1O has no
objection if the
rightful owner. Heard.
Application perused.
Having considered all the
relevant inputs,
view of
report of the 1O and in
judgments in Sunderbhai Ambalal
Desai v. State of
SC 638) and
Gujarat (AIR 2003
Manjeet Singh v. State, I am satisfied
that this will be an
fit case where
vehicle bearing
registration no. HR-73A7756 can be eminently
released to
rightful owner, subject to execution of
bond.
security
Accordingly, let vehicle be
released to the
rightful owner after preparing detailed
panchnama; taking
photographs of the vehicle; valuation report and a
security bond.
The
vehicle

is

released

per

to its

photographs

countersigned
whom the
The

by the

complainant,

custody is handed over.

vehicle should be attested
by the 10 and
accused, if any, as well as by the
person to

panchnama/photographs/valuation report etc. be filed along with the

chargesheet.

IO is also directed to
follow the

Sunderbhai Ambalal
The

given

of the

dasti to the

Desai

application
applicant

v.

necessary safeguards insisted

State of

stand

and IO

in

Gujarat & Manjeet Singh v. State.
disposed of accordingly. Copy of this order be

as

well.

(Balwinder Singh)

MM (East)/KKD/Delhir20.08.2020

12.8.2020
DD No. 102A dt.
PS Mayur Vihar

20.08.2020

Present

Ld. APP for the State.
Ld. Counsel for applicant/owner Tohseem.
IO present in person through VC.
An application for release of 6 buffaloes detained by the police

in above said DD is moved on behalf of applicant/owner Tohseen.
Reply is filed by the IO. As per reply, the above said animals
were detained in the present case as the applicant /accused was found to
be committing cruelty upon them as he was found carrying all the buffaloes
a

Tata 407 truck in a very unsafe, unsuitable, unhygienic and cruel

condition and had subjected them to unnecessary pain. However, it is also

stated by the IO in his reply that during the course of investigation / inquiry
it was found that the applicant/ accused was carrying the buffaloes in the
above said vehicle for selling them to dairy and nothing was found to be
suggesting that they were being taken for the purpose of slaughtering.
Accordingly, he has stated that if court is inclined to hand over the custody
of the buffaloes to the applicant, appropriate condition may be imposed on
the applicant that he shall take proper care of the animals and shall not
subject them to any kind of cruelty.

At this stage, the applicant has filed an affidavit before this
cOurt stating that he is ready to abide by any condition that may be
imposed by the court for the release of his buffaloes that he shall never

subject the

buffaloes to any kind of

cruelty.

Considering the submissions as the 1O has not raised any
claim with

respect

to the

ownership

right

of the

applicant

over the

buffaloes, the application in
hand stands allowed
subject to
a
furnishing superdarinama in the
value of Rs. 5 lakhs
SHOIO concerned.

to the

It is further

applicant

satistactio

of

directed that after their release th ne
u
applicant shall take due care of all animals
and shall not
subject them to
any cruelty. It is further directed
that till the
of

applicant

shall also not

permission of the court.

pendency

dispose

off the above

present case,

the

animals without the prior

IO also directed to take
the photographs of all the
buffaloes
before their release and
prepare a detailed panchnama. The
photographs
of all the buffaloes
should be attested by the 1O and
countersigned by the
complainant, accused, if any, as well as by the
person to whom the
Custody is handed over.
The
the

panchnama/photographs/valuation report etc. be filed along with

chargesheet.

IO is also directed to follow the
necessary safeguards
insisted in Sunderbhai Ambalal Desai v. State
of Gujarat & Manjeet

Singh v. State.

The

order

application stand disposed of accordingly. Copy of this
be given dasti to the applicant and IO as well.

(Batwinder Singh)

MM (East)/KKD/Delhi(20.08.2020

State Vs. Akash
FIR NO. 302/20

PS Mayur Vihar
U/s. 392/394/411/34 IPC

20.08.2020
The

VC

through

Present

present application
CISCO WEBEX
APP.

is

taken up for

hearing through

Ld. APP for
the State.
Ld. Counsel
for
applicant / accused through VC.
IO has filed
the
report.
An
u/sec. 437
accused Akash on bail
Cr.P.C for the release of
is moved
the
by his Ld. Counsel.
Both the sides are
heard on the
application.
the facts that
case
recovered and
property has already been
of the case is
also
has also been
complete and chargesheet
filed in the
court, the court is of the
custody of the accused is no more
opinion that judicial
required for any purpose. Hence,
application in

application

Considering
investigation

Hence, the

hands stands allowed.

The accused is
directed to be released on
bail on
his personal bond
furnishing of
in a sum of Rs.
20,000/- with one surety of like
Accused be released after
amount.
verification of his address the
by
IO. It is further
directed that the accused
shall not tamper with
or try to
influence the
prosecution witnesses in any manner after his
release.

Copy

of the order be

given dasti

on

request.

Application is disposed off accorgingly

(Balwinde Singh)

MM (East)/KKD/Délhiv20.08.2020

Chand Vs. State
FIR NO. 269/20

PS Gandhi Nagar
U/s. 25 Arms Act

20.08.2020
The

VC

through

Present

present application

is taken up for

hearing through

CISCO WEBEX APP.
Ld. APP for the State.
Ld. Counsel for
IO has filed the
An

applicant/ accused through

VC.

report.

application

u/sec. 437 Cr.P.C. for the
release of the
accused Chand on bail is moved
by his Ld. Counsel.
Both the sides are heard on
the

application.

Considering

the facts that the case

recovered and accused is in JC for
past

judicial custody

is also not

required

more

property
than

has

hands stands allowed.
on

bail

been

month and his

one

for any purpose, the

The accused is directed to be
released
his personal bond in a sum of
Rs. 20,000/- with

already

application

in

furnishing

of

on

surety of like amount.
Accused be released after verification of his
address by the 10. It is further
directed that the accused shall not
tamper with or try to influence the
one

prosecution

witnesses in any

Copy

manner

of the order be

Application

is

after his release.

given

disposed

off

dasti

on request.

accordingly.

(Balwindet Singh)

MM (East)/KKD/Delhi/20.08.2020

State Vs. Salman

FIR NO. 3533/20

PS Gandhi Nagar
U/s.379/411 IPC

20.08.2020
The present application is taken up for hearing through
VC

through

Present:

CISCO WEBEX APP.
Ld. APP for the State.
Ld. Counsel for applicant/ accused through VC.
IO has filed the

report.

An application u/sec. 437 Cr.P.C. for the release of the
accused Salman on bail is moved by his Ld. Counsel.
Both the sides

are

heard

on

the

application.

Considering the facts that the case property has already been
recovered and the judicial custody of the accused is no more required for
any purpose. Hence, the application in hands stands allowed.
The accused is directed to be released on bail on furnishing of
his personal bond in a sum of Rs. 20,000/- with one surety of like amount.
Accused be released after verification of his address by the lO. It is further
directed that the accused shall not tamper with or try to influence the
prosecution witnesses in any manner after his release.

Copy of the order be given dasti an request.
Application is disposed off açordingly.

xx

(BalwinderSingh)

MM (East)/KKD/Delhi/20.08.2020

State Vs. Satish @ Azad
eFIR NO. 025419/19

PS Mayur Vihar

20.08.2020
The

present application is taken up for hearing through
CISCO WEBEX APP.

VC

through
Ld.
Present

APP for the State.

Ld. Counsel for

applicant/ accused through

IO has filed the

report.

An

application

accused Satish @ Azad

on

Both the sides

VC.

u/sec. 437 Cr.P.C. for the release of the
bail is moved by his Ld. Counsel.

are

Considering the
recovered, investigation of

heard

on

the

facts that the
the

case

already

is

application.

property has already been
complete as chargesheet has

case

been filed in the court and accused is also
retained in JC for past
about one year, the court is of the
opinion that no fruitful purpose would be
served by keeping the accused behind the bars.
Hence, the application in
hands stands allowed.
The accused is directed to be released
his

personal

bond in

a sum

of Rs. 20,000/- with

on

one

bail

surety

on

furnishing

of

of like amount.

Accused be released after verification of his address
by the I0. It is further
directed that the accused shall not tamper with or
try to influence the
prosecution witnesses in any manner after his release.

Copy of the order be given

dasti on request

Application is disposed off acçordingly.

4

(Batwineer Singh)

MM (East)/KKD/Delhi/20.08.2020

State Vs. Shadab
FIR NO. 354/20
PS Mayur Vihar

U/s. 429 IPC & 11 Prevention of

cruelty

to animal Act

20.08.2020

The present application is taken up for hearing through
VC through CISCO WEBEX APP.

Present

Ld. APP for the State.
Ld. Counsel for applicant/accused through VC.
O has filed the report. Copy supplied.
An application u/sec. 437 Cr.P.C. for the release of the

accused Shadab

on

bail is moved

by his

Ld. Counsel.

Both the sides are heard on the application.
Considering the facts that all the offences alleged against the
accused are bailable in nature, the application in hands stands allowed
The accused is directed to be released on bail on furnishing of
his personal bond in a sum of Rs. 20,000/- with one surety of like amount.
Accused be released after verification of his address by the IO. It is further
directed that the accused shall not tamper with or try to influence the
prosecution witnesses in any manner after his release.

Copy of the order be given dastý on request.

Application is disposed off accdrdingly.

(Balwinder Singh)
MM (East)/KKD/Delhi/20.08.2020

State Vs. Jishan
FIR NO. 354/20
PS Mayur Vihar
to animal Act
U/s. 429 IPC & 11 Prevention of cruelty

20.08.2020
The

present application is taken up for hearing through

VC through CISCO WEBEX APP.

Ld. APP for the State.

Present:

Ld. Counsel for applicant/ accused through VC
IO has filed the report.
An application u/sec. 437 Cr.P.C. for the release of the
accused Jishan

on

bail is moved by his Ld. Counsel.

Both the sides are heard on the application.
the
Considering the facts that all the offences alleged against
accused

are

bailable in nature, the

application

in hands stands allowed.

The accused is directed to be released

on

bail

on

furnishing

of

of like amount.
his personal bond in a sum of Rs. 20,000/- with one surety
the IO. It is further
Accused be released after verification of his address by
or
directed that the accused shall not tamper with

prosecution witnesses in any

manner

try

to influence the

after his release.

Copy of the order be given

dasti

on

request.

Application is disposed off accordingly.

(Balwinder $ingh)
MM (East)/KKD/Delhi/20.08.2020

State Vs. Sunil Tulli
FIR NO. 381/20
PS Mayur Vihar

U/s. 392/34 IPC
20.08.2020

The present application is taken up for hearing through

VC through CISCO WEBEX APP
Present:

Ld. APP for the State.

Ld. Counsel for applicant/accused through Vc
IO has filed the report.
An application u/sec. 437 Cr.P.C. for the release of the
accused Jishan

on

bail is moved

by

his Ld. Counsel.

Both the sides are heard on the application.

Considering
accused, recovery of
involvements and

the

case

gravity of

offences

alleged against

the

property from his possession, his previous

pending investigation

as

co-accused is also

to release the accused
arrested, the court does not deem it fit

on

yet to be
bail at this

stage of the accused.

Copy of the order be given dasti on request.
Application is disposed off accordingly,

(Balwinder Singh)
MM (East)/KKD/Delhi/20.08.2020

